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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THURSDAY, THE FIFTH DAY OF SEPTEI\4BER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT APPEAL NO: 1047 0F 2024

WritAppealunderclausel5oftheLettersPatentPreferredAgainsttheorderDated
zoiolnLozl, in W.P.No.13551 of 2024 on the file of the High Court'

Between:

M/s. G.lnfra Projects Ltd., Rep. by its Director N Veenkateswara Rao S/o' Venkata

i,,L;r;;;'b'ffic. ai-nyo H.r.rTs iiz+, ind Ftoor,.Near District court, Khammam,

Khammam District. O|" ffai"X"o.if.f.ld.f S-+iZ+, Wyra Road, Khammam District,

Telangana-

.....APPELLANT/

RESPONDENT NO.s/RESPONDENT NO.s

AND

1. The State of Telangana, Rep by Principal Secretary' Mines and Geology

Department, Secretariat, Hyderabad'

2. The District Collector, Khammam'

3. The Director of Agricultural Marketing, state of Telangana, at Hyderabad'

4. The Assistant Director, Mines and qgoFgy Department [o^gm No'S-B and S-

S, C-eio"L, ll Floor' integrated District Ofiice Co-mplex(IDOC;'

V %rkiilvJprrern' Virra"g", Khammam District-50731 8

....RESPONDENTS/RESPONDENTS

5. M/s. Sri Lahari Constructions, Prop- Sri lnturi Shekar Rao'" SiJv"rrJt""*aau, Hiorl flo'6-sz)s' Gopatrao Peta' Jeellacheruvu'

Kusumanchi (M), Khammam (D)'

....,RESPONDENTIWRIT PETITIONER



I.A.NO:1 OF 2024

Petition UnC,:r Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to
suspend the imp,ugned conditional interim suspension order passed by the
Learned single Jrrcge in w.P. No. '1355'l of 2024 dated 3olo7l2o24 to the extent
of the operative p:rlion of depositing 50 percent of amount within a period of four
(04) weeks from tlr. date of receipt of the copy of the said order pending disposal
of the present writ : ppeal.

Counsel for Appellant : SRI M.V.HANUMANTHA RAO

Counsel for Respondent Nos.1 & 4: AGp FOR MINES AND GEOLOGY

Counsel for Respordent No.2 : Gp FOR REVENUE

Counsel for Resp,lrdent No.3 : Gp FOR AGRICULTURE

Counsel for Resp,rndent No.5 : SRI M.PRABHAKAR RAO

The Court made the following JUDGMENT : -



THE HON'BLETHE CHIEF IUSTICEALOKARADHE

AND

II]STICE .SREENIVAS RAOTHEH N'BLE SRI I
Writ A neal No.1047 ot2024

UDGMENTI (Per ibe Ilon'b/e rhc CLnl Iutrie Akk Aradhe)

Nfr. P. Vishal Kumar, Iearned Assistant Government

Pleader for Mines & Geology Depattment appears for

respondents No.1 and 4

Mr. Muralidirar Reddv I(atram, learned Govetnment

Pleader for Revenue aPPears for respondent No.2.

2. This intra court apPeal has been filed agatnst in tenm

order dated 30.07.2024, passed by a learned Single Judge, in

Writ Petition No.13551 of 2024

t
I

3 It is brought to the notice of this Coutt that a coflnected

writ appeal being W.A.No.1039 of 2024, filed by respondent

No.5 herein against the aforesaid order, has been dismissed as

withdrawn with liberty to respondent No'5 herein (appeilant

therein) to seek modifrcation f rcviettt f rccall of the said order

before the learned SingleJudge
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1 In vi,:,r, of the same, this Writ Appeal is disrr-ussed with

thc \.er), sarnc hberq,, to thc appcllant herein.

N'fiscc,llane ous appiications, if an1, pending,, sha1l stand

ciosed. -fh,:re 
shall be no order as to costs.
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Two CCs to C P FOR AGRTCULTURE, High Court for the State of Telangana
at HyderabaC IOUTI
Two CCs to C P FOF1 REVENUE, High Court for the State of Telangana at
Hyderabad. '()UTl
Two CCs to (iP FOR MINES AND GEOLOGY ,High Court for the State of
Telangana. IC UT]
One CC to SF I ttl V.HANUMANTHA RAO, Advocate tOpUCl
One CC to SF I M.PRABHAKAR RAO, Advocare 1OPUC1
Two CD Cop ie :s
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HIGH COUIRT

DATED:0510912024

JUDGMEN']T

WA.No.1047 ot 2024

DISMISSING THE W.A

WITHOUT C}I)STS.
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